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for wagons. T w en ty  wagons a day arc 
reserved for the M adurai district. W e  
iry to meet ihc lequircm ents as much 

is pos îblf.

Shri Raghavaiah; M a y I know  
whether any complaints have been received 
from the licensed 5»lt pioducers in that 
particular zone with regard lo the des
patch of the salt produced in that area?

Shri Shahnawaz Khan; As I
said already^ the actual alloimeni ol 
wagons is controlled by the Salt Com m is
sioner and he is responsible for recom
mending the parties concerned. I would 
also like lo submit for the information 
o f the House that the output o f salt from 
licensed factories in 1955 was 75^900 
maunds and from the unlicensed fact >ries, 
xhc output is 705,000 maunds.
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Shri G. S. Singh : M ay I know 
whether it is a fact th«t «>nsidcr«blc 
differences existed b.:t\veen experts as lo  
the suitabiliiy o f  this aircraft and, i f  so, 
whether this resulted in delay in ordering, 
them and postponinR the delivcrv date l,\- 
two years ? ’ '

Shri Raj Bahadur : I think jt is 
not correct to say that considcrabL‘ . diffc-r- 
cnces in their vi-w s existed because the 
advantages of the Viscount over the 
Conveir appeared to outstai7ding in the 
ultimate analysis o f things lo jkin g at 
the c.)st of opcrati jn, th - safely factor and  
other relcvjnt factors.

Air Companies

*811. Shri Ram Shankar Lai; WilF 
the M inister of C om m u n icatio iis  be
pleased to state:

(,a) the number of employee^ o f thc- 
prcvious Air Companies who Jiavc not 
yei been provided \vi:h any job.

(b) whether any rcpicscnta?ions h ave  
been rcjcive d  from such cnipJoyccs; 

and ' '

(w) if  so, the sicps proposed n> be 
taken in the m ailer?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) to (t%
A ll the employees of the former air 
companies wh > were in »ervice priot 
to ist July, 1952 and who,contifiucd to be- 
in serxicc on the 31 si July, 1953 were 
taken on by liic rcspejtivc' corporation* 
under Section 20 ol the A ir Co.*poralions 
A c i, 1953- K'c*n othei employees who 
had joined the Companies on or afte r  
the IM July, I952and who were in sctvice  
on the 3i«t July, 1953 were taken on bv 
the Corpi'jralions. N o retrenchment haV 
since then been made by cither of thc' 
Corporation?.
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